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              IN THE COURT OF MUNSIFF/ADDITIONAL SPECIAL MOBILE MAGISTRATE, REASI. 

Date of institution: 02.05.2020                                                                Date of order: 03.05.2020 

                                                       Mohd saleem alias Mohd Farook  

                                                       S/o Mohd Shafi R/o Bhaga Karua 

                                                              Tehsil and District Reasi. 

                                                                                                                  ………………… (Applicant) 

                                                            Through: Advocate P.D Singh 

                                                                           VS. 

                             UT of Jammu and Kashmir through Office Incharge Police station Reasi. 

                                                                                                                …………………. (Respondent) 

                                                                     Through: No one 

In the matter of: Application seeking release of vehicle (Motorcycle) bearing registration number 

JK20B-0196 seized by police station Reasi for offence under section 207 of Motor Vehicles Act (MV 

Act). 

CORAM: Assma Choudhary. 

Advocate P.D Singh via whatsapp number 9797597475. 

                                                                                  ORDER 

1. In view of the prevailing situation in the country on account of pandemic Covid-19 and further 

taking into account the nationwide lock-down, instant application seeking release of vehicle 

(motorcycle) bearing registration number JK20B-0196, seized by police station Reasi for offence 

under section 207 of MV Act has been moved digitally on my whatsapp number 9906251017.  

2. Let this application be properly numbered, diarized as and when the period of lock-down is 

over. 

3. Applicant seeks release of vehicle (supra) in the capacity of its registered owner thereof. 

Applicant has digitally placed on record scanned copy of the challan Cum L-Term form and 

scanned copy of the registration certificate of the vehicle. 

4. Perusal of the challan Cum L-Term form at serial number: 45665, would show that the violator 

was plying the vehicle without valid documents, therefore seized. 

5. Perused. In my opinion no purpose would be served by keeping the vehicle detained and 

stranded in the vicinity of the police station concerned, as it would only depreciate its value 

thereof. Applicant is ready to abide by conditions so imposed upon him by this court, while 

deciding this application. In light thereof, this application is allowed. 

6. Incharge police station Reasi is thus directed to release the seized vehicle (motorcycle) bearing 

registration number JK20B-0196 in favour of its registered owner/applicant on supurdnama, 

after retaining the original registration certificate of the vehicle in question.  

7. The supurdar shall undertake the following conditions: - 
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(i) That he shall keep the safe custody of the vehicle; 

(ii) That he shall not change the colour, nature or sell of the vehicle during the pendency of 

this challan; 

(iii) That he shall produce the vehicle before the court as and when directed to do so; 

(iv) That he will indemnify the better claimant if any found in the future with respect to the 

vehicle. 

8. Counsel for applicant is directed to submit the hard copies of the application, annexures etc. etc, 

and also supurdnama specifying conditions mentioned above, duly stamped before the court 

official as and when the period of lock-down is over for record. 

9. Office is directed to ensure that the application is duly compiled and consigned to record after 

the period of lock-down is over. 

10. This application is accordingly disposed of. 

ANNOUNCED 

03.05.2020 

                                                                                                                           Sd/- 

                                                                            Munsiff/Additional Special Mobile Magistrate, Reasi. 

 

Copy of this order is forwarded digitally to police station Reasi for compliance. 

 

                                                                 

                                                                           Munsiff/Additional Special Mobile Magistrate, Reasi. 

                                                                                                       JO CODE: JK00250 
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